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No. 101/XXXVI(3)/2024/05(1)/2024
Dated Dehradun, March 12, 2024

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the

Constitution of India, the Governor is pleased to order the publication of the

following English translation of 'The Uniform Civil Code, Uttarakhand, 2024

(Act No. 03 of 2024).

As passed by the Uttarakhand Legislative Assembly and assented to
by the President on 11th March, 2024.
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